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FOI,'RTEBNTH KERALA LEGISLATIVB ASSEMBLY

Seventh Session

BIJLLETIN - PART II
August 7, 2017.

No : 299

Thc Kcnls clitrical Esrsblisheclb (Rcairtrstiot rld R.golatioi Bill, 201?

RccoDDcrdatiotr of thc GovaEor

The Govemor lras rnade nec€ssary recommendation utrder Article 207

(3) of dle Constiruiion of India in rcspecl of lhe above bill.

v. K. Brb! Prslrlh,
SGcrctarY


